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1, therefore, urge upon the Central
Government to rush to provide assistance to
Kerala and sanction an assistance of at least
Rs. 200 crores to meet the drought
situation.

(iii) Bank loans to people of Gujarat whose
houses were destroyed in recent cyclone.

SHRI NAVIN RAVANI (Amreli) :
With a view to bringing relief to those
whose houses were damaged or destroyed
during the cyclone which hit certain parts of
Gujatat mainly the districts of Amreli,
Bhavnagar and Junagadh, the Central &
State Governments have promptly made
arrangements for relief and have through the
R.B.I. instructed nationalised Banks to
provide housing loans to the affected persons
on easy terms.

1t is, however, observed that the progress
of the Banks in giving loan is not at all
satisfactory. In urban areas most of the
applications for loans have been rejected on
technical grounds. The situation in rural
areas is still worse. Hardly and application
for loan has been sanctioned in the rural

arcas,

The plight of these unfortunate people
can well be realised that they with their
little ones are still under the scorching sky
and when rain sets in, which is not far off,
their plight will be agravated.

I need not over-emphasise the matter
because the Finance Minister had personally
visited the affected areas and seen for
himself the sad conditions under which

these people are living.

T, therefore, request the hon. Finance
Minister kindly to issue  necessary
instructions for the grant of loans so
that the relief work can be undertaken

immediately.

(iv) Need to improve the functioning of
telephones at Mathura, Uttar Pradesh.
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(v) Working the Telegraph and Tele-
eommunication services in the country.
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(vi) Need for early re-opening of Bhaskar
Textile Mills, Jharsuguda.

SHRI SATYASADHAN CHAKR-
ABORTY (Calcutta South) : I make the
following statement under Rule 377,
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The closure of Bhaskar Textile Mills,
Jharsuguda from 10th January, 1983 has
resulted in starvation of 3000 workers and
their family members. This closure is
causing deep resentment of the entire
population of the area since its economy is
greatly affected due to this closure, The
company started from 1963-64 with
investment of Rs, 35 lakhs, It earned a
fabulous profit of over Rs, 3 crores till
1980-81. The owner of the company however
indulged in several irregularities, When the
workers were agitating for payment of bonus
and the company on 1.10.82 fixed 16th
October, 1982 for discussion with Jharsuguda
Industrial Mazdoor Union it surreptitiously
issued lockout notice on 2nd Oct, 82 though
it was signed on 30th Sept. 82. Since 2nd
October 1982 lockout became operative
rendering thousands of workers jobless.
At present it is still continuing despite
repeated efforts by the Union to reopen the
mill, and they demanded 1) immediate take
over by NTC, opening it immediately by
taking back all the workers who were on
the rolls on 1.10.82, (2) payment of wages
for the lock out period. Therefore, I urge
the Government to take steps to meet up
their just demands,

(vii) Need for providing speed boats to
Custumes Collectorate of Madurai to curb
smuggling,

SHRI M.S.K. SATHIYENDRAN
(Ramanathapuram) : Sir, the Collectorate
of Central Excise and Customs at Madurai
has under its jurisdiction the cast coast from
Rameshwaram upto near about Madras,
With the duty free shops having been
opened at Colombo in Sri Lanka, the
smuggling along this long coast-line has
gone beyond normal patrolling. Whenever
the Customs officials get any information
they have to approach through correspon-
dence. the Department of Fisheries or the
Naval Coast Guard for loaning speed boats
to chase the smugglers. By the time
the formalities are fulfilled and the boats
are made available, the smugglers run away.
It has become essential that the Customs
Collectorate at Madurai should be provided
immediately with two speed boats so that
the smuggling activities are curbed effecti-
vely on the east coast. Besides, these speed
boats may also stop the poaching being
done by some adjoining for. countries on
our territorial waters, particularly along the



